CENTRAL ADMIMNISTRATIVE TRIERUNAL
Principal Bench

\ 0.A. No. 2113 of 1992
New Deibi, dated the 8th September. 1997

Hon’ble Mr. S.R. Adige;\Vice Chairman (A)
Hon’ble Dr. A. Vedavalll, Member (J3)

Dr. A.A. Ansari,
s/o late Shri Z.A. Ansari ,
c/o Dr. J.C. Madan, -
Advocate,
/54, Pandara Road, )
- New Delhi-~110003. e applicant

(By Advocate: Dr. J.C. Madan )
Versus
Union of India through

» 1. The Secretary, -
' Ministry of Defence,
south Block,
New Delhi.

2. The Director General,
D.R.D.O.
Ministry of Defence,
South Block,
New Delhi.

The D.G. of Medical Services {Hrmy)
Aadjutant General o Branch, army Hgrs..
D.H.Q., FP.O.

New Delhi-110011.

B

4. The Commanding Officer & Sr. Advisor (Pathology),
command Pathology Laboratory,
by pP.0. Dilkusha,
Lucknow-226002. mnm Respondents

: (By Advocate: Shri H.K. Gangwani)
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. HON *BLE nR.s,R,gomg, ICcE ::Humgngg)
7 Heard. -
2.  This 0A is disposed of with the direction thab:

in the svent epplicant files a self contained : .

.rep resentation, to respondents Uithiﬁ 2 months from 4

todey in respect of the claim(s) uhich still e.’urvive,'

Respondent No.2(D.G., DRI) or any other respondent o

‘is directly ooncemed. ‘will disgpose of that represmtatio
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by a detailed, speaking and reasonsd order in
acco rdance with rules and instructions within
three months from the date of receipt of the
rep resen tation,

3. In the svent that any grievance still
survi ves thereafter it will be open to the

pplicant to agitate the s#me in accordsnce
with law, if 80 advi sed.

4. This OA stands disposed of accordingly,
No costs,
Moyt o
( DR,A.VEDAVALLI ) ( 's.R.ADIG
m M8 ER(I) VICE CHAIAMAN(A)
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